IN THE CERTRAL AMTINISTAATIVI TRIBUNAL, JALFUR BENCH, JATRUR

A Ho, 143/94 : Datz of order 29-02-74 -\

Gobri Lal'Meena  :  Applicant Y
V/s

Union of India 2 Ors : Bespondants

Mr, M,L, Parsek : Couns2)l for the applicant

coRm

Hon'hble My, Gopal Krishna, Mewbzr (J)
Hontblz Mr, &,P, Sharma, Member (A)

AS 2R HOHW'BLE MR, O,F, SHARMA, MEMBER (A)

Shri Gebri Lal Me2naz haz filed this apolication u/s
19 of tha Adminiztrative Tribunals Act, 1985, wherein he has
pray2d that the ordar dated 4/7.0-94 Annezxure A=l wharsby
the post of EDDA Lakheri held by the applicant was diverted
to Bundi city with naw d-q¢gnatidnL?DSV may b2 quashed and

th2 respond nto may be dirsctead to allow the applicant to

continue as EDDA L:hhorl with all cons2quantial bensfits,
2, The applicant waz appointad as EDOA Lalkheri vide

order datzd 11,5.84 Annsxurs Ae3, Vide order dated 4/7-2-04,
the post of EDDA Lalheri wes divertzd o Bundi city snd it
was redesigratsd as ED3V, The applicant handed over thz charg
pf hi§ past ‘at Lalheri, whxch has been Lent vacant after

th2 transfzr of the apolican )as 3z2n from Ann2urs AwD

dated 13,2,94, The liarned coana2l for the applicant states
that the incuwmbent of th=2 post of EDDA iz not tranzferabls

to anothar place, Morsover, according £o him, Bundi city is
abcut 70 kilomztrees from Lakheri and it would, theref are,
caus2 grest inconveniznce to the acplicant to join at his

new place of poiting, Further, sccording to him, functioning
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EDJA i3 not wnly ths souves of applicant's income and it
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Bundi city will deprive

oY

him of the oppartunity to ezmm additional ircome at L:zlheri,
to maintain himself and his family, He has 2150 argued that

the new post offerred o him at Bundi is a lower post,

ceself=
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3. Wa hﬁve haa d th2 lestnad counsel for the aoplicant

and have gone throggh the records,

4, It appzar: from th2 ordes Annsxulz A-l dated 3/722.04

-.

that the post of BDOA was not regquired &t Lak th2ri arl in thes
circumstancss the respondants offzred an alternative post of
EDSV to the applicant in order that he does not remain out of
employinent, Ann2xzure A9 dated 12,2,74 which is the charge

handing over report of the aprlicant &t Lalheri shows that the

post of EDDJA has been hept wvacant at Labtheri, It is not that

thz s3id  post has besn £i11zd up by zome other parson, In

5. As regards the i3sues raised by the anplicant zuch as

the incwnvanicenc: cauzed to him on transfzr and inability to

garn additional income on scoount of transfer Lo Bundi city,
al

tie l2arned counse2l for th: applicant states that he shall

make a regrasantation to tha respondents setting cut his

ot

grievancas in thiz regsrd, A o vhen such = representation is

made, the respondents will no doabt consider it in accordance

with the rales & wrocedure prescribed in such mattars
5 With the:ze observations, the DA iz dizposzd of at

to costs,
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the admission stage, with no order

{ ) | Crltnpfore
(O.P, SHARMA) (3OPAL HRISHNA)
Member (A) Member (J)




